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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : Sir, this is
a somewhat detailed statement,

MR. SPEAKER : You may place it
on the Table of the House,

SHRI DINESH SINGH : Sir, I place
it on the Table of the House.[Placed
in Library. See No. LT-1856/67.]

MR. SPEAKER : Questions on
may be asked tomorrow,
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MR. SPEAKER : That is exactly
what I thought. It is an eight-page state-
ment and it will be difficult for others
to follow.
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AN HON. MEMBER : It can be
circulated.

MR, SPEAKER : Yes,
12.13. Hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE LIPE INSU-
RANCE CoORPORATION OF INDIA ALoNG
WITH THE AUDITED ACCOUNTS FOR THE

YEAR 1966-67

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Sir, I beg to lay
onthe‘l‘ableaoopyofﬂ:emmml Re-
port of the Life Insurance

of India for the year ended the 31st

March, 1967 along with the Audited
Accounts, under section 29 of the Life
Insurance Corporation Act, 1956 [Plac-
ed in Library. See No. LT-1792/617.]

NOTIFICATIONS UNDER DRrucs anp Cos-
METICS ACT, 1940 AND STATEMENT
SHOWING REASONS POR DELAY IN LAYING

THE SAME

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY

9, 1889 (SAKA) Papers Laid 3850
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 5. MURTHY) :
On behalf of Dr. S. Chandrasckhar, I
beg to lay on the Table :—

(1) A copy each of the following
Notifications under sub-section
(3) of seption 33 of the Drugs
and Cosmetics Act, 1940 :—

(a) The Drugs and Cosmetics
(First Amendment) Rules,
1967, published in Notifi-
cation No. S.0. 2369 in
Gazette of India dated the
15th July, 1967;

The Drugs and Cosmetics
(Second Amendment)
Rules, 1967, published in
Notification No. S.0.

2405 in Gazette of India
dated the 22nd July, 1967.

(2) A statement showing reasoms for
delay in laying the Notifications men-
tioned at (1) above.

[Ploced in Library. See No. LT-1793/
67]
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“A statement showing reasons for de-

lay in laying the Notifications mentioned
at (1) above.”

Zaw o< AfefrtoT @ § 38 @
T FI A ARTG AT @ &, qH
7t v, W o g e st
¥, 1940 ¥ ¥ 33(3) ¥ AT
T R WAATRE, T IFHT A
9 FFAT AETE 1 33(3)
q gFC
“Every rule made under this Section

shall be laid as soon as may be, after
it is made, before each House of Parlia-
ment while it is in session for a total
period of 30 days which may be com-
prised in one session or in two succes-
sive sessions and if, before the expiry of
the session in which it is so laid or the

(b)



